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9.2.2000 Mr.A.Hai learned co.u]n’sel for the \\‘
: D eetee o applicant is present. On the prayer of \\
“ooend white dioe )0 | MreJd.LsSarkar learned Railway counsel ;
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Member B "»,__;w;_f .
\9\8 11-2-200( Present: Hon'ble Mr.Justice D‘km
‘ ’ o Baruah, Vice-Chairman. \T
// gév ' Heard Mr.S.Huda learned counsel -
"‘( ‘?\ for the applicant and Mr.J Le Sarkar or

learned: coupsel the Railway. ‘ \
Application is admitteci Tssue

otice on the respondents i}y registered
post. Returnable by 4 weeks. ‘ -

. Mr.S.Huda learned counpsel prays for
an interim order. Mr.J L.Sérkar ‘Yearned
Railway counsel has no inst:i:‘aétionSx in
this regard. Issue notice to show cause
as to why the interim O;‘Q”@!:;“Q“:\%l}ﬁl?l ﬁd'ﬁbj
granted. N
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,shoula be placed before the appropriate

Division Bench. List on 24.3.00.
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Interim ordere shall continue

Member(J)

" On the prayer of counsel for the

~

L 3

: ‘
e
,

Member

,5;1Héakd~thé“ﬂéarned counsel for the |

A -

parties. Hearing concluded. Judgment

reserved. B

<
ol \
P

Member

: Judgment and order pronounced, kept
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
original Application No. 40 of 2000.

Date of Order : This the 30th Day of March,2000.

The Hon 'ble Shri G.L.Sanglyine,Administrative Member.

Sri Nagen Chandra Deka,

S/o Late K.R.Deka,

Railway Quarter No.180/B,

East Maligaon, :
P.O.Maligaon, Guwahati-11. . « « Applicant

By Advocate S/shri S.Huda, A.Hai.

- Versus -

1. Union of India,
represented by the Secretary,
tc the Govt. of India,
Railway Communication Ministry,
Railway Services Board,
New Delhi.

2. The General Manager(P),
N.F.Railway, Maligaon,
Guwahati-1l1.

3. The Divisional Railway Manager,
N.F.Railway, Lumding Division,

Lumding-782 447. . . . Respondents.

By Advccate Sri B.K.Sharma,Railway counsel.

G.L.SANGLYINE,ADMN.MEMBER,

The applicant was promoted to a Gazetted post of
Assistant pPersonnel Officer (APQO) in the year 1996 while
working in Guwahati and was posted in various capacities
as APO at the Headquarters at Maligaon, Guwahati. On
26 .4.1999 he was transferred from APO (Training) to APO
Guwahati. According tc the applicant this post of APO
Guwahati is under Lumding Division. On 24.9.1999 he was

transferred from APO Guwahati to APO Lumding. In his place

one Shri P.G.Johnson, APO, Lumding was posted. The applicah%\

did not carry out the order immediately but submitted an

contd.. 2.
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appeal dated 29.9.1999 praying for review and revokation |
of the transfer order. No action was taken by the respon-
dents on his representation. On 2.12.1999 he availed of -
restricted holiday which, according to him, was with prior
permission and sanction of the competent authority.However,
while he was on this restricted holiday his substitute Shri
Johnson assumed the charge of the office of the APO Guwahati.
According to the applicant there had not been any handing
over and taking over of charge between him and Shri Jchnson
till date. On the very same date 2.12.1999 the applicant
however, fell sick and was under medical treatment of the
Railway Doctor. Thereafter the applicant‘submitted represen-
tation dated 10.12.1999. There was no reply. Hence this
original application was submitted on 14.2.2000.
2. In this application the applicant has prayed for
setting aside, cancellation or modification of the impugned
order dated 24.9.1999 and for direction to the respondents
to dispose of his appeals/representations.
3. tearned counsel Mr S.Huda submits that the transfer
of the applicant from APO Guwahati to APO tumding was made
under extraneous consideration and with mala fide intention.
The applicant had done his best within the short period of
4 months as APO Guwahati to serve the interest of the
administration and had even realised a sum of about Rs.20
lakhs which were long due from the Railway staff. This
action of the applicant taken in the interest of the
administration had causedrgrievance on the part of certain
vested interest and this is evident from the D.O.Letter
No .DO(E )CON/LM=-3 (NCD) dated 19.8.1999 issued by the D.R.M,
Lumding which reads as below :

"7 find that since his posting Shri

Deka has unearthed seriocus cases of

over payment, payment against LMP,
payment of NDA to ineligible staff,

contd..3
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wrong payment to power controllers etc.
in GHY area. He has naturally created
enemies by this. While Shri Rakhal Das-
gupta, President, NFRMU may be cbjecting
to his continuation, I wish to point out
that shri Kalita, President of the
Employees' Union in a special meeting
with me on 31.7.29 at GHY requested

for Shri Deka to continue for his good
work ."

Further Mr Huda submitted that the mala fide intention of
the respondents to oust the applicant and had taken extrane-
ous consideration in transferring him out is evident from
the fact that though he had worked under Lumding Division
as APO Guwahati only for four months he was transferred out
from Guwahati though there are number of APOs who had stayed
in their posts longer than him. The other contention; of

Mr Huda is that a;cording to the Railway Board's letter

No .E(NG)I~-97/TR/28 dated 5.11.1997 it is incumbent upcn the
Railway administration to strictly adhere to the existing
instructions in respect of posting husband and wife at the
same station, specially when their children are 10 years of
age and below. In this case the wife of the applicant is a
Head Clerk in the office of the Chief Personnel Officer,
N.F.Railway, Maligaon. She had made representation dated
28.12.1999 for review and revokation of the transfer order
of her husband on the ground of her health as well as
education of children, one of whom is a daughter which is

9 years old. She had also mentioned about the conditicn of
health of the applicant. However, the respondents had
ignored to deal with her representation. He submits that
the applicant has a right to be considered under the scheme
of the Railway Board's letter.

4. The respondents have contested the application.
Learned Railway counsel Mr B.K.Sharma submits that the

application is liable to be dismissed on the ground of non

contd. . .4
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joinder of necéSSary party} namely, Shri P.G.Johnson, aPO
and the Mazdoor Union i.e. NFRMU..He has also submitted

that there is no mala fide inZthe transfer of the applicant
and mala fide has not been alleged or proved by the applicant.
Even the Mazdoor Union was nct made a party, which is suffi-
cient proof that there is no mala fide. Further, since the
applicant had not made the Mazdoor Union a party to the
Original Application no issue of mala fide against them can
be ccnsidered or an order to that effect issued. Moreover,
the applicant cannot get any of the,reliefs since in his
application he had nct disclosed the fact that the said P.G.
Johnson had already joined the post of APO Guwahati. At any
rate the transfer was affected purely for administrative
reasons and there was no malaifide. Regarding posting of
husband and wife in the same étation Mr Sharma submitted
that the circular menticned above is not in absolute terms;
It provides that such consideration can be taken if posts at
the appropriate level exist in the organisation at the same
stétion and if no administrative problems are expected to
arise as a consequence to such consideration favourable to
the employees. In the case of the applicant the order of
transfer was not enforced for about 4 months and the applicant
had already availed of.the time. Morecover, the wife of the
applicant can apply for postihg at Lumding; Mr Huda howewver,
submits that the particular stand of the respondents last

mentioned is itself indicative of the mala fide and yindictive

" approach $@ the applicant. He also submits that he iis still

APO Guwahati on sick list and therefore he had not made Sri
Johnson as a party as according to him, he understands that
it is only a temporary arrangement for Shri Johnson to occupy

the post in his absence.

contd. .5
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5. According to the respondenﬁs the transfer of the
applicant was made in administrative and public interest
and there is no mala fide in it. It was not also transferréd
in violaticn of any statutory provisions. The applicant, cn
the other hand, is cf the view that there are more than meet
the eyeg in his transfer from Guwahati to Lumding. It was
made on a conspiracy and behest of the North East Frontier
Railway Mazdoor Union. I have heard learned counsel of both
sides. The aforesaid Mazdoor Union is not a party in this
Original Application. No other person who had committed
alleged mala fide action has been named. I am therefore cof
the view that no order regarding mala fide is to be passed
in this ©0.A. However, I direct the respondents to dispose of
the representation dated 10.12.1999, annexure-6, together
with representation dated 29.9.1999 mentioned therein and
communicate a speaking order to the applicant within one
menth from today. Regarding the contention that the benefits
provided in the Railway Board'‘'s letter dated 5.11.1997 are
not granted to him it is noticed that the applicant had not
by himself submitted a representation to the competent autho-
rity to post him in the Station where his wife is working.
This issue is not included in his representation dated
10.12.1999, annexure-6 above. He may therefore, submit a
representation, if he desires, within 15 days from the date
of his receipt of this order claiming the above mentioned
benefits and facilities. On receipt of such representation,
the respondents shall consider it on merit and communicate
the order to the applicant within 15 days from the date of
receipt of the representation.

The application is disposed of as above. No order as

to costs.

—-—-———-—"—'—-____ / o
( G.L.SANGLYINE AL
ADMINISTRATIVE/MEMBER
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1,
- 8/c Late K. R, Beka,

1.

2.

Shri Nagen Chandra Deka,

Roilway Garter No.180/B )

| East Maligaon,
PO - Maligaon, Guwshati-11,

Kamrup, Assam,

esesodpplicant,

-Versug-
The Union of India,
Répresented' by the Secretary \ ' o

to the Go*}eenment_ of India,
Railways Communication Ministry,
Railway Services Board,

New Delbi - 110 00l

The General Manager(P), .
NF Railway, Maligaon,

 Guwahati - 781 011,

‘The Divis nalRailway Manager, .

NF Railway, Lumding Divistog,
Lumding - 782 447,

-

«+soRaspondents,

Contd....p2/-
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DETANES OF THE APPLICATION - 8
L - - .. .2
1. B RTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE:~

The application 1s}directed'ngainst the 0ffice Order
No.16/99(PERSONNEL) issued by the Gensral Manager (P), NF
Railway, Maligaon; Guwohati-~1l, dated 24,09.99, '

2., JURISDICTION OF THE TRIBUNAL:

The applicant declare that the subject matter of the
order against which he wants redressal is within the jurisdic-

tion of the Tribunml.

3 LIMITATION:

The applicant further declare that the application is.
within the period of limitation prescribed under Section 21
of the Admhnistrative Tribunal Act, 1985,

4, FACTS OF THE CASE:

(1) That the applicamt was transferred and posted as
APO/GHY on 12,05,99 and on and from 12.,05,99 he is disk
charging his duties sincerely to the sadisfactory of the

authority ccncerned,

(11) That on 14,09.99 the General Manager (P) trans-
forréd the applicant from Guwahati and posted as APO/
Lumding by impugned office brder No.16/99(Personnel).

Contd;..p3/-' :
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Copy of the transfer order dated 24.09,99 is §
a nnexed herewith and marked as ANNEXURE-I to this Z

| petition,

- (111) That the applicant begs to state that scme inter-
ostad agencies are working behind the back of the applicant
for wrongfull gain and the authority concerned alss for
malafide intension to transfer the applicanp without follo-
ving any procedure which is against‘Gogt. circular dated
27.01,98 about posting of husband and wide at the same place
/station. The relevant portion of the circular is quoted

herein below: -

"Pursuant to acceptance, by the Govt. of the reco-
maendations of the Fifth Central Pay Commissicn on the subject
it is reiteratadds that the Rallwey Administrations ete, shpuld
strictly adhere to the existing instruetions referred to above
while deciding on the request for posting of husband and wifa
at the same station and should ensure that such posting is
invardably done, especlally till the children are 10 years of

age, I1f posts at the appropriate lewel exist in the organisation
at the same station and if no Administrative problems are

expected to arise as a consequencesh,

(iv) That the petitbpner bags to state that the above
impugned transfer order has been passed on a conspiracy of
North-East Frontier Railwanyazdur'Union,(NFRMU)as the
applicant had done good deeds for the staff and on 28, 10,99
. the employees filed an appeal before the General Mengger (P),
N.F, Rablway, Maligaon for cancellation of the transfer order
dated 24.09.99, In their appeal it has been clearly stated

Contd. es opé/"
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stated the performance of fhe applicant and the conspiracy
of NFRMU broadly. |

Copy of the appeal/reorcsehtatién dated 28,10,99
is annexed herewith and marked as ANNEXURE~II to this
petition, I

. (v) - That the applicant begs to state that he filed an
épplication for review md revocation of transfer order
dated 24.09,99 before the respondent No.2 stating difficul=-
ties and the_éonspiracy of KFRMU'ad prayed to maintain a |
status quo and safety of 1ifé, but no action has been taken,
It needs to be mentioned here that his wife dl so filed a#
appeal through.proper channel on 28,12,99 stating the diffi-

culties faced by her as well as her elder son who ig reading

in class=§ and her minor daughter who 1s about 9 years old |

and is reading in class-IV, The wife of the petitioner has

\
4/////operated'in Apollo Hosphbtal at Madras md the applicant also
is a diabetes patient. She narrat and explained ali the

relevant difficulties before the authorities concerned and &
the above appeal/representation is also £2:-751lying before
the respondehts[ffj)without any action and as such this

application beffore this Hen'ble Court,

Copy 3% the discharge certificate'issued-by the
1 "’ Apollo Hospital on 07,07.97 is annexed herewith and
marked as ANNEXURE-III and a copy of the prescription memo
showing diabetaes report of the applicant is annexcd herc-

with and marked as ANNEXURE-IV.

A copy of the appeal dated 28,12 ,99 filed by the

CQntdo soe 095/“
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by the wife of the applicant is anncxed herewith and éé

marked as ANNEXURE-V and also the reminder copy is annexed
herewith and amrked as ANNEXURE-VI to this paetition.

.vi) That the ppplicant begstto state that the impugned

transfer order is not tenable in law as such the above

transfer order is against the Govt. Circular and as such

liable to be set aside and quashed &nd the applicant may
be allowed to continue as APO/GHY at Maligacn, Guwahati,

vii) It needs to be meptioned ﬁhit here that the applie-

-cant has not handed over chafge to anybody and ncbody come

to take over charge from him, he is till today working at
Guwahati as APO, He could not gc to Lumding dué‘to diabet8s
high pressure and final exgmination bflis son &e approachﬁ&q‘
by—the—wife. of tho—epplieent, The wife of the applicant also
operated at Apollo Hoppital at Madras and the doctors advised
her not to toke heavy workland as such mhx she requires the

help of hbdp husband,

Se GROUNDS FOR RELIEF WITH IE GAL PROVISIONS:
I) For t hat the respondents with malafide intention

adepiting pick and choose policy by the impugned office
order dated 24.09.99 ignoring the departmental rules/
guidelines/norms and hence the impugned order is liable

. to be set aside and quashed for the ends of justice,

II) For that the authority concerned had not followed
the para 3 of the Govt. Circular specifically menticned
for pesting cf husband and wife at the same place/station,

Ctond‘o * op6/-
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This aspects of the matter i§9considered by the respondent

and as such the impugned order is 11ab1e to be set aside

and qnashed.

? .

1ntention, transferred the applicant for wrongful fgain as

applicant and as such the impugned transfer‘ordér doﬁed_

T\ékﬂ@ub&c)QLﬂA'_

For that the authorlty concerned with a malafide E

some interestedvagencies are worklng behind the back of the

24,09.99 is unconstitutional, improper, void and, as such,

liable to be set aside and quahsecd.,

IV)_ For that in axy view of the matter no procedure

was followed as per Rule/guidelines/norms awg as of the

Govt. o;rcular and as such tho_impugned order;is;llable o

to be set aside and guashed,

‘V) ’ For that the procedure followedlin the case
is cor_xtrary‘to law and the same has resulted in fallure

of justice. And as such the impugned order is liable to -

be set osiée and quashed,

6. DETAILS OF REMEDIES EXHAUSTED:

—-—m-—_-*——.-—-——“-._-.

- That the applicant deciares that there is no

othar alte rnative and/or efflcacious rcmedy available

Contdeewsp?/- .
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available to him than to prefer the instant aoplicantion,

’ under the peculiar Bacts and circumstances of the case.

7. © . MATTER NOT PREVIOUSLY FILED OR PENDING IN
ANY OTHER COURT: o

The applicant‘further declaresthat he has not
provismonally filed any application, writ aﬁplication'of.
suit'regardihg the matter in respect of which this appli=-
cation has been made before ERkxay any court, or other

authority or any other Bench of this Hon'ble Tribunal,

U

" not .any such aoplication writ.petition or a1it is pending -

before any of them.

8, RELIEF SQUGHT:

Under the facts and circumstances of the case .

&k the applicant pray the following reliefss-

1) . To set sside the tronsfer order dated 24,09,99
* (Annexure-I).
ii) ~ To cancell or modification of the 1mpugned order

dated 24.09 990

iii) To direct the respondents to.alter and/or
modify and/or cancell the transfer order dated 24.69.99-
and further direct to dispose of the appeal/representation

Contdio 3 ng/-
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representationsdated 28,10,99, 28,12,99, 28,09.99 and the
subsequent reminderd #£:9 10-12-14

9. INTERIM ORDER PRAVED FOR:

Pending final disposal of the‘ application, the _
applicant prays that the. Impugned order dated 24.09,99
(Annexure=I) may kindly be suspended with a further direc- -
ticn to sk protect the interest of the applicant,

10. ©  PARTICULARS OFTHE IPO;

I.P.0. No.

CG 45 75€%
Date t 0/ 02:000 -
] Payable at 3 W-$:C:

11, . LIST OF EiCLOSURES:

As stated in' the Index,

Verificatione.. ...



VERIFICATION

I,8hri Nagen Chandra Deka,son of Late K.R,
Deka,resident of Railway»Quarter No.180/B,East Maligaon
P.O.-Guwahati-781od11w1th1n the district of Kamrup,
Assam, aged about 44 years,I do hereby verify that the
statements made in paragréph 1-2 to 6-7 are true to .
my knolwedge énd the statements made in‘paragraphs
L4=5 are‘trueAto my légal advice and that I have not

Suppressed by any material facts.

And I sign this verification on this 2ng dayx
of February, 2000 at Guwahati,

N ager ed Delea
( Nagen Ch.Deka)



- ANNEXURE =T

ICE J ( R

following transfers and postings are ordered with

immediate effects =

1, shri P.G, Johnson, APO/Lumding is transferred and
posted as APO/Guwahati.

2, Shri N. C. Deka, APO/Guwahati is transferred and
posted as APO/Lumding vice Shri P.G.Johnson,

This issies with the approval of GM/NF Railway. = —

sd/- Illigible,

for Ganeral Manager(P)

No.B/283/130Pt.XV(0) Maligaon, dt., 24,09.,99

Copy forward for information and necessary action tos-

(1) éfO, CPO/A.(Z)FA&C§O/EGA&PF/MLG.(3)DEM/LMG (4) GM/COH;
MLG, (5) Sr.ARM/GHY, (6) DRM(P)/LMG,DAO/LMG,(7) APO/GHY’&;’
ADAO/GHY, (8) sECY. to GM, PS to GM, (9) Ofxicers concerned,
(10) Spare coples for P/cases.'

for Gmmsral Manager (P)

sderre -



sudden transfer of shri Deka, APO/GHY,

\ 2\

AVNEXURE LT

To, B
The General Manager,
N.F.Railway, Maligaon.

MEMOERANDUN

Sub: Transfer of Shri N.C.Dcka, APO/Guwehati,
sir,

. With due respect and deference, the undersigned

| railvay émployees of Ghy Sub-Area with utmost constraint,

. convey tO'yoﬁr honour our dismay and discontent over the

A

} lm.In this connection, we have the honour to inform
you that Sri Deka has been able to instil confidence and
commgndAfdith‘and respect of the overwhelming number of
railvay employces of Ghy sub-Area by'dint of his commenda-
ble performance in up dating the year ald staff claimé and
dues within three months of poéting as APO/GHY and has also
been able to detect huge amount of vronghhl and conspired
over payménts and wrong payments to some railway stﬁff, who
could manage to draw these huge dmount in collusion with
concerned Senior Subordinates and a coterie of dishohest
Estt, clerks under aPO/Ghy, ronging to about ten lakhs, He
has no% taken further bold steps to recover the oveepayment
from concerned staff fﬁ@m'their salaries in affordable

monthly instalments.

Contd., ,p2/=
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2. Further, this 1s the first time in our service period
that we have been given free accessto the chamber of APO/Ghy
to personally meet him and represent our representations

receive immediate attendtion and prompt adtions thereon.

8z In fine, we have no hesitation to vouch that we look
upon him with full confidence as our genuine‘well~wisher
and inspirer to perform our respective duties diligen+1y

as contended amployees.

e In concluding, we would humbly draw your personal
attention to our goint appeal to you dtd., 20,07,99 {copy
enclosed) in which we urged on pou to transfer as few
corrupt clerks of APQ/Ghy, but on which neo actian has yet
yet keen taken by the Admlnistratlon, on the contrary, this
| complaint inked these corrupt elements, who in eollusion
with the undder of NFRMU hatcheg a conspiracy to Maligaon
APO/Ghy-and get him transfer from Ghy and accordingly they
could fulfiil it consequenﬁi#g'this transfer order of sri
NC Deka, APO/ GHY by CPO/MiG.

We woitld, therefore, urge upon pumr bemign honour to
issue early orders for cancellation of above transfer order
thereby, permitting us to contlnue tc have the benevolent .
fervice from our present APO/GHY and for which we shall remain
as ever pray.,

Yours faithfully,
1

L

Dimbadhar Sutradhar
2e AM Chakraborty
3¢ Dipak Bgse

Date Guwahati
1 28,10.99,

4s Dimbeswar Das

S« Krishna Mohan Acharjya,
6.
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DISCHARGE SUMMARY | | ;91. :
UNTT | : OBSTE. £ GYNAECOLOGY T.0.NO: 517627
NAKE | ¢ MRS. MANIU DEKA ROOM NO: 11,
| ! ' |
ADDRESS i RLY QR NO 150/8 AGE  : 38 yRS |
| ! EAST MALIGAON GUUANATI — SEX  , FEMALE
N KAKRUP  ASSAM. - |
| B
kONSULTANT < DR D UASANTHI , WD D60

DATE OF ADMISSION 01.07.97

PATE OF SURGERY 21 02.07.97
VATE OF vISCHARGE - : OZ 07.97
‘)i g &) l\‘ R 2 ' ' )m At
‘ ) | .
DIAGNOSTS \ PR P
. | | | )
PROCEDURE DONE ¢ Laprotomy - Excision 0f Lange pefvic

Tumox &égﬁﬁ:ayanioﬁamy‘with indra
' colic omentectomy,
Hiéigﬂgi;‘;Chieé complaints of distension o

§ abdomen - since one
year. No histony of vom{ting,

No histony 0f pain abdomen. No
histony of ross 0f appetite on wedight, No histony of bowe? on
beadden disturbanes. ‘

No histony of diabetes melfitus.

No histony of hypentension. ; ' ' /
No histony of cononany arnteny disease ., -

Past histony :- Nothing significant.

'Peﬂégﬁggaﬁéﬁfgﬁg.i: No smoking / chewing tobaceo,
Physicat histony : good,

Relevant Famify histo RY -

hﬂthihf ﬁ(qn',fcqg_; e s 8o 5
RGO Hosnitals

‘b
.7 21, GREALAS LAME, TAADRAS-500 008,

FIIOWNE: 277447, 8274749
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On_examénations :- Weight 86 hgs. N patton, No cyanosis, no

clubbing, No oedema feet, Onal cavity - Normal,  Lymphnodes -
Not palpable, Temperatune - Nonmat, Pulse 86/mins, B.P '-
140/100mm  of Hg. Cvs - NAD, RS - NAD, Abdemen -~ ouen

distended, tense net tenden, {Luid thnifg 4, madd’cauid'not be
palpable because Abdomen g4 Lense. CNS - NAD.
|

{
¢

Openation Notes:

NAME OF Tip PROCEDURE :~ LAPROTOMY *'- EXCISTON OF LARGE TUMOR
WITH OMENTECTOMY. '

I

undcn_gudq{@aqﬁaaﬁmﬂgnanai anaesihesia with continuous candiac

mgﬁéggaiggmggggygu_gpened by pfannensteis inedsion.,

Findings : - About 2 £itnes of stnaw coloured ascitic gludld

dnained. These was a Lange mass oceupydng entine abdomen,

condainding dant cofouned §luid and dome papiflany

cxa$caécnac.-
one area whene omentum was adhenent,

Mass was seen atlached tog
anlenion abdom{naﬁ'waﬁﬂ and uteng

vesical ford 0f penitoneum gn
night side. Mass was excised complelely,

and  found o have few secedfings
Haemostasis decuned utenus

Onmentum was Andpected
omentectomy way done.
had a fundae fibrodd, (3 x 4em) .
Both tubes and ovaries nonmaf, Necket's diventiculum ‘*,

Othenwise age 'abdom{naz ongans exploned and appeared noamas .
Abdomen' cLosed in Lagens,

duluned with 3-¢ vicknyt ,. Ascitic feudd sent gon cylology,

Mass and The: omentum sent for HPE. 1 uniz of Al positive.
Bfood given post openatively,:

Iﬁﬁﬂﬁm§H$~“§£Y§ﬁ*j:“ Ing,

Magnamyedn Tgm IV twice daily,
aflen test dose given fon 3 days. 1 wnits 0f blood given in the
Lmmediaze POSL openartive period. Ryges tube houne

+ Mass was free from adhesions except £s

Leaving 7 dnaing in the'peluié. Skin

Y aspination -

-
L A e o e

BRI e T
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. hounZJ done. Onal flulds stanted on 11 post apeaat{ve Iday { 4
L ‘
LLqu(d ddet on 111 post opeaatiue day. S{nce the’haemogﬁobin ?'é‘
J ‘r Was 6.2gm' on I1 post opernative day. ? UnLtA 'packed{ celt ijf%”
| ._!Atnanééué&on gdven. Drain nemoved on Vth lost openatlve da%.,i'“ %li;
i T : | ’ ' F v {a!:‘-"z‘-}" ;?\"5"
! . S . gt H RN | v
;‘Q _ v Cap.- Ceﬁ‘um 250mg. | twice daily fon 2 dayé given. fr?jq;fir_.\ jﬁ;fg
/ o Tab. Uoveaan 1tab. fw&ce daily fon 12 dayé g&ven. ﬂhlﬁ%i'%ﬂ/&'f.i-?;é}
LIRS RV N BT I
z* o E Tab, B(danzen gornte twice dadly fon 2 dagé g&ven.' }*??gi;ﬂf ﬁ!; ! il
o w . Tab, Rantac 50mg. |twice daity gor 2 days g{uen.ifﬁwﬁi i, :f?; Jfg§f
oo |8 O LU (N 3 I UMETS
A‘:E e,',& ‘q”Cap..BecobuleT 30. Icap once daily 60& 2 dayA gngnryu h'.gty, f%;g;
oy . b AR D
L L ““f i e J o B e iy$&ad<mgal$l. 1;t§}
:l., _ + Post openatdve pendod uneventful, : I 'N":A"‘qfiﬂ7
Aoy I | Sk PR
! ’ / . oovHy ‘ N1 ff‘/} 1
R TP o RO | S .J,.!-ﬂ-fgﬁ
il LR ' i IBULALE EAAEiF
G i *wCondltion at idc time o4 dééchanga - Genenaz ,candltionﬁ'gaéd:- %;ftf
MaR 1 12 P 3 i ) L Ly,
ks Pl Pef abdomen S Aodt wound heat&ng wezz.‘ Ko déAchange:P% '!§<r4¥‘-§¢ 'i
ST N . ! MY o Y
: xs ) . N v i L M 0 i ’ ‘; ,é j’;'f‘l. 1'».‘..;-‘ i
S B : '4“l ’ ) : ; l : I CO L I N ;*
I : b i ) ' l R ot -l‘. 14‘ ;~
::o 4 -.v‘-. ; : i '. ’ Lo ‘;:‘J'“ ;% 1;-{ ‘\"i' 5;}‘
Cetl DTSCHARGE ADVICE ,- r N ;'-,‘ {i;_z I PR 2
i ! . ' f 'l 4 iz i fk: ‘54*55
‘ P . U LR T T S A £
g | il To avodd bending and Lifting heavy weight fon weahé.Lig» L .?
). ! vl {;: |:"'- ;|
‘i PR ' !’l.’. r‘; l-'i"' "’
i 2, To cfniénue Cap. Ceftum 250mg. twtce(da(ﬁy)gon 3 days’, L g
. f= 0| oo L B
{n : H v , . ot l; '::I? M ! .
W  \93. Tab B{danzen gonte zw{ce dai{ly 50&'7 days., ., L ﬁi‘*%i AL
J i o , Lot} il ?'i.i—'[ 3, 4
N : L L S0 W ‘ :
;i,; { "G4, Tab. Rantac 750mg. twice daizy 60&{0 dajd (l~ ')ﬁ J }}q>}f;
s RS . . S f i'?. vl
i . . | ' l.- 5 ;szﬁl:‘
; o QLS.vCap. Febee - 7 gpnos daazy 604 one month (‘1 A R MY
¢ S ; e .
2 B ' L 1A oA
i ii ’ . T eranoy  oue aA %CIMJ —’%’V F "5 S
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ANNEGYEE-Y | \%

TO,
The Genepal Manager,
NF Raglway, Maligaon,
(Through Proper Channel)
- Siib: Review and revocation of transfer order
of my husbhand Sri NC Deka, APO/CHY, -
Refs GM(P)/MLG's 0. Order'No.E/283/130/Pt XV(O)
dated 24,99,9

Sir,

I have the honour to submit my following represen=

tation before you for your kind and sympathetic considerations -

-~

l. My husband Sri NC Deka, APO/GHY who had preferred two

- appeals on 29, 09.99 and 10,12,99 to revoke the transfer

order in consideration of the facts clucided thermsin, But
still now #o order from your honour to stay the transfer
order frem Guwahati to Lumding yet been racelived,

2. My hﬁsband a diabetes high'blood pressure patient, Now
he under the treatment of Railway Doctor and under sick 1ist.

He requires intensivc care to contrcl the level of hlgh

blood sugar, -

‘3o Myself undergone surgical opcration in the abdomen in

the Apollo Ebspital, Madras and advised to refrain from

1ifting heavy weight ang not to under take any heavy domestic

Contd..,.p2/~
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domestic works. There is no other male members, hence I

‘réquire husband help for day to day domestic works,

4, . My eldest son is reading in Class-X and he will go'

to appear final school examinaticn.

5. My 9 years old doughter is reading in Class-IV.

6, In terms of GM(P)/MLG's Circular No.MISC-1586
| T | N0,E/283/6(c)Pt.I11

dated 27,01,98 the husband and wife may inverably be posted
together in crder to enabie them to lead a normal family life

and after thq welfare of the children.

Incidently it is alsc mentioned here that other officers
in the Personmel Department/NF Rly. are allowed to remain
in cne séat for 5 tc 6 years. It is mystericus why my husband
has been transfenred frem the post of APO/Training tc APO/GHY
after one year where is no sensitive matters to be dealt
with, Again after 4 months he has been tronsferred from APO/
GHY’to'Lamding although he did good for the administration,

But due to some extrancous pressure by some vested

interest my husband again been transferred tc Lumding, The

~cansus who were very active against my husband will get a-

very favourable scope to harass him by some wild and false

allegations and thus they would physically harm him resulting

Ctondo ee] 3/-
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resulting lossof 1life at Lumding, This Wwill also lover
his prestige and dignity becouse it is linked on the lease~
less complaint by unruly/corrupted staff,

In the premises as stated above I would request your
honour to be kind ¢nough to consider my case sympathetically
by keeﬁing~aside the pransfer order of my husband from GH?

-

With prefound respéct.

Yours falthfully,

* ( Msnju Deka )
Hd. Clerk, CPO's Office,
NF Railway, Maligaon.
Dated 28,12,99.



To
The General Manager, .

N.F..Railway, ' Qﬁ (9\ .

Maligaon '\.
Sir,
Sub: Review and revocation of Transfer order.

Ref: My appeal dated 29.9.99.

I have the honour to submit my following representatlon before you for
your kind and sytipathetic consideration :

DY) That I have already submitted my ahove quoted appeal dated
29.9.99 requesting your honour kindly to review my transfer order from Guwahati to
Lumding as APO and to revoke the same in consideration of the facts elucidated therein.
But still now no order from your honour to stay the transfer order from Guwahati to
Lumding has yet been recewcd :

2) That in the mean time I have received tele-threatening voices from

* some one §vho identified himself as belonging to the Mazdoor Union. The back ground of

ihreatening to my life is due to the fact that the TXR, Mechanical and Electrical staff of
Pit line at Guwahati station had resorted to stoppage of work in the Guwahati Pit line on
12.10.99. DRM/LMG vide his No.E/CON/LM/200/99 dated 14/20-10.99 ordered for onc
day’s pay cut on 12.10. 99 for “no work no pay”. Accordingly, one day’s pay cut on
12.10.99 was made from the concerned staff. This pretext was taken by the Mazdoor
Union to ignite the employees who have consequently lashed out threat to my life on
phone. The matter has been. reported to DRM/LMG wide my enclosed copy of letter dated
01.12.99. s

It may be mentioned here that it appeared from confidential letter No.M-
CON/GHY/1 dated 14.10.99 from CDO/GHY to DRM/LMG that Shri Durga Dutta,
SE/TL/GHY, who is office’' bearer of N.F.RM.U. organized the tool down strike on
12.10.99 in the Guwahati Plt line for which train running was disrupted for ten hours. But
no action has been taken agamst Sri Dutta for such illegal stnkc

3) That I may be execused to mention that the President and General
Secretary of Promotees officers’ Association had taken up the matter for review and
revocation of my transfer order by the administration. "lhe matter still to receive
consideration by the administration.

4) With a view to carry out the transfer order I had a discussion with

‘Sr.DPO (Sri Rabha)LMG who gave me to know that the Lumding Branch of

N>F.RM.U. had made an objection in writing urging the Sr.DPO/LMG not to allow me

to spare from Guwahati to facilitate my joining at Lumding. In such an inciting and

uncongenial environment engmeered by the recognised Umon viz. NF.RM.U. it will bc
a life risk on my part to join at Lumding as APO.

As your honour is well appriscd of the facts tha; APO's job is staff relation
and in such situation organised labourers’ Co-operation is mogt essential. As I am a loyal

Cowhel.
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officer with twin objective of Labour Welfare and safeguard of administrative interests
+he latter principle is not acceptable by the hard-liners of the N.F.RM.U. who are bent
upon to harm the interest of the administration at their cheapest popularity.

5. It may be recalled here that in the 16th century the then General
Manager/N.F. Railway Shri Reddy had to become victim of conspiracy of alleged Lady
scandal by false and fabricated episode hatched by N.F.R.M.U because he wanted to stop
drainage of Railway revenue and to impose fiscal discipline. Also Mr. Thakur the then
DPO/LMG [Now DPO/TSK] was manhandled by N.F.RM.\J members while he was
holding an informal meeting with them in the chamber of APO/GHY. An inquiry was
instituted and the final report was submitted before 5 months earlier to the administration
but no action has been taken against the accused staff due to N.F.RM.U’s pressure. Also

. those indulgences are encouraging the militant section ﬁem)sta},ﬁ. 7 of»

The NFRM.U is always persuing a hoodwink policy against the
administrators of the Rly. They by hook or crook persue a path of appeasing a militant
groups of their organization. Hence, with a view to high light their pronounced war
against officers they by this time tdok up my case as preferred snd lodged a FIR with the
police fabricating some false incidence. Not only that even they raised issue of my
transfer order to LMG in the last PNM meeting to double their pressure on the
administration to materialise the same to receive herangs from their members. The
administration is requested to judge the entire matter on purely judicious angles.

6. As an officer I am duty bound to serve anywhere at the behest of the
administration. But in the present transfer case I have become Victim of conspiracy by the
N.F.R.M.U Leaders as I have done my sincere and loyal duty to stop the onslaught of
false OTA/NDA bills etc.

i
1) There was gross irregularities in sanction of leaves, recovery of over payment
inspite of absentees lists. I have stopped the irregularities and restored fiscal
disciplines saving huge Govt. money. This infurigted the interested quarters
who begun to hatch conspiracy against me. The false allegation is the
culmination caused to surface by them. '

if) Large amount of revenue squeezed out by illegal OTA/NDA bills were
detected and the money were backed to Govt. exchéquer.

iii)  Dehydrant in office discipline viz. Short/friendly leaves, irregularity in leave
: accounts and improper salary deduction due tp various advances were
~ detected and the same were set right. The offending staff were infuriated and
clubbed together to hatch conspiracy against me. The N.F.R.M.U whose some
of the colleagues fell victim of the irregularities took the banner of the said

union to strengthen their conspiracy against me.

*

7. It has become hapitual option on the part of N.F.RM.U. to fall upon a
sincere loyal and credential officer by labelling of obnuxous aud fabricated allegations to
materialse their heinous activities a-like the one as mentioned under para (5) above. The
flady (Mrs. K.Devi, Sr.Clerk) whose activities were stated in details in my earlier
enclosed. Copy of appeal dated 29.9.99 e¢ven she did not relpase DCRG money of two

staff (Retired) without taking bribes. Copy of their complaint are enclosed. The said

SE
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umon and their man hatch..d a conspiracy against me by involving me in, the alleged
ivomen misbehaviour and thereby caused the administration to succurnb to their
pressurised demand to transfer me from Guwahati as APO to protect therr corrupt
member. -3 : : ; '
‘ ¥ ' i
' 8)My life has become risky on the ground that N.F.RM.U. central leaders
. has been pressuring the administration to transfer me to Luinding as APO but their
branch at Lumding has opposed my transfer to lumding. In"such a situation it is not
possible on my part to work at Lumding,
8
9) The adxmmstratron has not done justice to me zs I have bcen transferred
thrice in a tenure of 3 years but other officers in the personnel department are allowed to
. Temain in one place for 5 to 6 years even though there was:so many complamts against
_them which were mvestrgated by Railway Board’s vrgrlance department, Why 1 was
- transferred from A°O/Training post within one year [posted APO/GHY] where there is
.no sansative staff matters to be dealt with) I could have been allowed to, work there
without disturb. Again afler 4 months I have been transferred from APO/GdY although I
did good for admnustratmn o .

10) In the prermses as stated above I would request your honour to be kind
enough to consider my case, ' sympathetically as under :
A . -
i) Your honour is_ fervently urged upon to save me from the grab of conspiracy
hatched by the N.F.RM.U by keeping aside the transfer order from Guwahati
to Lumding as APO and to arrange to maintain statue quo n this reoard for the

safcty of my hfe. ‘ . %

With profound respectw 5

L 5 Yours fithfully ;

: DA: As above. ' x : "
Dated 011259 L (NAGEN CEL. DEKA)

APO/GUWAHATI

Copy to : 1. CPO/MLG | for information» and necessary action please. -
_ 2. DRM VIG: ‘ !
| . DA; As above. ‘f‘ ' | :

o T ' (NAGL’\I CH DEKA)
¥ APO:GUWAHATI



& VI
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incumbent vizg. Bhiri P.G. Iohnson,  AFO,  Lumding

]
i
-

Bl

u o g
PR Ao ".’H'.}J ©.

fras already  Jjodned  as  6PO,  Guwshati on

\

Mowever, the Applicant reported sick with effect from

sumad charge of  the

ROIELEY when said Bhri Johnson as

£

pf APG, Guuwahati on 2012.99 by which  time  the

impugned  order of transfer alresdy stood implemented.

Howegver, the Applicant firvsebtly on greund of

therexfter an the ground of the interim order pag

this Hon/tle Tribunal has not joined at

acdmini

grder  dated  11.Z.2000  is regquired to be olarified

andlor modilfiedlvacated,



PARAWISE REPLY ®

~

2 That with regard to the statements . made in

paragraph  401)  of the O.A. it ié stated ﬁhét cwhile
mentioning his transfer and posting as APQ, Guwahati‘én
1é.5,??, the Applicant has cleverly omitted to mention
that he has heen continuing in Buwshati since Jénuary
19@&, CFirstly éﬁ APD (GRS and  APD (Training) &t
Maligaorn, Gumahéti from whére he was posted  as APQ,
Gumahati_ QB 12.5.99. Thus by now  the Qpp;icant has
completed four vears of his tenqr@ as APD at Guwahati.

I'n

o

g
-
E+]
i

connection, it is stated that octher APOs
including the seniors of the Applicant are desirous of

getting posted at Buwahati aflter having served in field

P
L3

: areas. The fApplicant is yet to seérve in  field areass
which is a must for a gszebtted officer in the rank of
APO inasmuch as such career is best groomed when field

; the earliest possible

experience is pilcked wp &

stages.

s

e That with regard to  the statements made in
paragraph 40ii). of the Uuﬁ;,‘it is  stated thatb tﬁ@
impugned order of transfer dated 24.9.99 was i%su@d' in
administrative intereﬁt and there iz nothing wrong im
it., The Applicant kept uﬁ>makjmg r&pfeﬁemtatimn till

the end of November 1999 tao give him some more Cgime
@nahlihg im  te jein at Lumding. Such reéu@ﬁég were
made to the superior officers verbally.

4.  That with regard  to ’tﬁe .%t&temehtﬁ “made in
paragraph 4(iii) af the 0.A., the answering Respondents

categorically deny the allegations and the Applicant is

gt to the - strictest proct . thereot. The
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ponbentionsSall

deted ZVLL.9E asbhout

ared oo not disclose any material

. H &8 g @ e
vague and indefinits

paaLiau}"" The that some tn(wtﬁﬁiod

agencies  are working af the Hpplicant

for wrongful gain and that the authority concerned

the impugned ord

ing at Maligson, tuwshati Comples  as

e @
-

compled  so that he remains.with werrk A

Mallgaon. heving completed four  vears  of

tenure  in Maligaon, Guwahatl Compien the

~

Fave no obdection in moving ouwt on brensfer  to

Toumd i g o any gther Division. Az far as the clroular

Frutesi s

kY ig concerned, the wife of the Hpplicant
can slwaye apply for her transfer to Lumding and such a

reguest can be considered by the Rallway

oy wdmirdistrative ground.
S That with regard bto the stabtements  made  in

(0ufr, ., the allegs I:wn% Cmadé

paragraph 40 {ivd of

therein toally denied  and the fApplicant  is

put to the

-
trative

transfer  order  has  bheen acimini s

intergst  and  there iz ST 0 A The

contentions

and  the Applicant cannot

malled representation QU“WUI“tNEV

the fApplicant was given bhe firsd

thereot.  The - impugned




i)

s Thet with regard to  the statements made in

paragraph 4¢v) af the 0.A., while. denving the

conteritions ralsed therein and reiterating and

.

reaffirming the statements made hereinabbove, it is

stated -that the alleged conspiracy is non-existent. The

difficulties mentioned by the Spplicant are all  faced

by a&ll the employees and the same cannot be & ground fo

remain posted at Guwahati for all the times to come. As

already stated above, the Applicant heas already.

completed  four. wears of tenure at  Guwahati Maligaan

w—.

Complex  and his transfer to Lumding is in  public and

acdministrative interest which will also enable  &he

fApplicant to earn field euperience.

7 That with regard to the statements made in

paragraph 4{vi; of the 0.A., the contentions raised

therein are categorically denied. The Applicart cannot

+

have a cldim on the post of APO,  Guuahati or  APO,

Maligaon. He has already enjoyed hise home tenure . for

.

four years since January 1996 and he has to  make Way -

far  others who wish to come +to Maligaon Buwahati

Complex from far flung areas. The other incumbent viz.

“Ghri Johnson has slready taken over charge of the post

of AP, Guwabati and has been working as  such  with

effect from 2.12.99. The impugned order is not against

any Government " wircular as alleged by the Applicant.

The statements made by him are vague and indefinite. to

s

the core of it. , : .

&. That with regsrd. to  the statemente made i

paragraph  4{vidi) of the 0.A., while denying the
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are
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e, ST ETUE b0 omy informsbion  devived  from

dois hefore

the Hore 'hle ales compebent | and

aubhorised o

the

Respondents.

A Tomign this verification oo thisn the i
il

thay of March 2000,

L U2

CHIEF PERSONNEL OFFICER
NORTHEAST FRONTIER RAIIWAY
MALIGAON 3: GUWAHATI=-11,
FCR SELF & ON BEHALF OF
UNION OF INDIA,

Chini Forseans!l it

Ghoaethonst Fronvge Ratne

B . L= iy
Chnichag——Tde Tis
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. Shri Nagen é;andra Deka ... Applicant,
- ,Vertul -

Tho Union ef India & Others
c cos csgon!entc.

~

AReply te the Written Statement
filed by. the Respondents,

/ The humble reply on behalf of the

applicant abevenimed -

MOST RESPECTFULLY SHEWETH :

1. Thtt 3  copy of the uritten statement filed on h \
behalf of the Respondents has been served upen the applzcant
and the 2pplicant has goene threugh it snd understoed the

contents thereef,

26 .That with regard te the statements of faciswal
méde in the preliminary swbnission, the a—plicaﬁt begs teo
state thltnthe applicant was pested as A.P.O. 2% Guwahati
on 12.5.99. From the recerd it appears that after 4(four)
menths,i.e., on 24,9,99 bhe has been transferred frou;Giwlhati
te Lumiing witheut any rhyme and reasen though he has done
a let fer the Railway Department inclwding realisstion ef
. m.zo.ooo.ooq/- (Twenty lakh) which was dwe frem the Railways
'>stlff and which were leng pending. Being aggrieved by the
outstanding werks rendered by the 8pplicant, the Unien

ceuld net tclera.tg.- s because of the members of the UnionA



(2) o P

were affected and on the basis of whick D.O.Letter
Ne .DO(E/CON/LM=3(NCD) dated 19.8.99 wa;iincnod wnder the
pertien
signature of D.R.M,,Lamding relevant/ef which is queted

b.l.' = ‘ o \

*I find that since his pesting Shri Deks |
hag wnearthed seriows cases of ovot_pajggnt,
piyment against LMP;‘ptynent-ofjNDA§to;  »ﬁl
inoligible‘gtlff, wreng piyment te pewer .. .
controllert-;tc. in GHY ares, He has natwrally’
credted ememies by this, While Shri Rathﬂl.Das- e
glpta,vProoidont, NFRNU miy be objecting te -
his c;ntialation, T wish te peint outithqt Shri ’

'Kalita, President #f the Empleyees' Unien in 2
specizl meeting with me o 31.7.99 at GHY . .
requested for Shri Deka te.continue for his

good werk.,"

It appears that the life of thd applicant becomes
miserable and the above transfer erder has becﬁ passed in
the interest of Shri Rakhal Dasgupta, President of the
" NFRMJ in erder te safeguard the interest of the Unien
Members and net in‘the interest of the Railways beparng%t.
Further it sppears fro- the recerd maintained by the
applicant that the officert who are junier te the applicant
at serial Nes.,l4 te 16 are werking in the same place.
Mer eover, se -aﬁy efficers in the Headquarters and Divisien
are werking nﬁ and frem 1,1.1993 enward in the same place
and in the same seat having net been tranoferiqd.yherpas
the afplicant_being senier hids been transferred for;ﬁhroc
times within 2 peried of three(3) years cawsing immense

Barassment te the applicant.

L X B J
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A photocepy of the papers of pesting of AP.S.
" in the Meddguarters 3nd Divisiens whe are
working in the same seat and place for mere

than 6/7 years _hualnncvxo_d herewith and marked
as Annexwre-X te this reply.

'3, . That the apphcant further degs te state that en
/2 «12,99 there was & restricted heliday wh:lcl was availed
by the applicant with prier permissien ami sanctien ef
the competent awtherity bui;_ wafartunately on that day, i.e,
on 2.12.)_9 frem afternuen he had fallem sick requiring |
medical treatment wnder the Rallways Decter.

A phetecopy of the mediocal certificate dated
12,12,99 is annexed herewiths and mirked as

4, That on 31.12,99 the Divisiona; Railway Manager,
Landing vide cemmwnicatisn :No.E/APO/mY/LlG(Q)/NCD dated
31.12.99 bas recegnised the applicant as the AP.O.,

Guwahati,

Xo 3 A photecopy of the,comnicaf;im dated
31.12.99 is annexed herewith alengwith the
supperting docuneata'ani"- marked as Annexures-B, = !
Bl & B2. |

Se That th'e applicant begs te stato- that there was ne
handing ever and taking over of charge till teday as -

per the P;ailways Rules between the applicant amd ;nlj.jgaoon' i
but when the applicant was pested at Guwahati en 12.5 .;9' he
tesk over chirge frem Shri S.R.Nandy,A P.C., abd as ‘such,

the applicant is still holding the charge of A.P.O.,leahati o

1 ceee,
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S LR CIE TN
which is. evident frem. the ‘recognition of the Divisienal
Railway Manager, Luhdlng a8 ‘per bis couuinicatioa dated
31, .1.2.99. : e e . S i
| ‘@A;phptjcapy;of,thnggg@iqg over and . taking eber
pf_cbarge:dﬁtbdﬁ12,5;99 is;%nnqxcd;ic:ewith;énd ”gx
,  marked asznhcxuréaCrthfthit>rqply. o

7. That thc;ayi;icaqt}pgg;ytOthatgéthat'tgtgq;thq:;ty
cencerned with -alafidn~intehtionftofharaos the appliﬁant
with the greups of Unien people without fellewing any
precedure got Mr.PG Jehnsen transferred teo Gtwabati only.after
completion of Qne‘yca: sexrvice= at’ Lunding.‘lnt,till‘tcday4

as per the dcc-nentsihe has net jeined and there is ne handing
and taking ever Charge as per the Railways Scrvicé ﬁwlu.
Seme interested quarters batched out a censpiracy by showing
that Mr.PG Johnton hid joined on a restricted againet the

- nerms thongh the. applicant and Mr.PG Jehnsen 3re.werking in
the sane divislon, and as such, the prelininary slblission
Taised by the Gﬁﬂﬂﬁﬁﬂﬁﬁ respondents is tetally vigme and:.
witheut jwrisdictien, lnconatitutional unfair,ditcre-inatory
ARd malafice as the rospondeuts hive adepted 3 piet ane chsoco

. pelicy.

8. | fhat with rc'ardvtc,the statements ua;o in‘paragréphs i
te 11l of the parawise rcply, the applicant begs te state that
the statements made in 0.A 4Q/2000 ane. the prayer -ado there-
.'-ndor is mere genwine and cerrect and‘the pirawise. state-ents
~ of the Respondents are tetally faln, fabricated,aftbrtholgits ",1,‘
~ 3nd digputed, and as qnch those are denied by thg appl;caqt. -

9% That the applicant begs tp\state}tﬁatﬂjhisfbonLShri'Ritik
~ Deka is geing te appear in the Final C;I;S.E.Bxalip§t§§n,to be
} Cemmenced frem 3.3,2000 ane that his wife is ailing and :is

[ XX X J
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wnder censtant medical treatment ef the Railways Decter, and
as such, the applicent at this gtage is net in a positing.fo
g0 te Lumding. |

Photecopies of the Admit Card of C.I.S E.Exam
- and the Medical Certificate are annexcd herewith

and ‘marked s Anhexures-D and E te this reply.

Be That it is wnder this circumstances the applicant is
net in a‘pogition te jein at'Laulin' and the exder dated
11.2.2000 passed by this Hen'hle Ceurt dees net require any
alteratien and/er medificatien and/er vacatien, gg.

It 15 t§§refore prayed that fhe‘ingeq§n‘qrdq:i‘ .
dated 11.2.2000 passed in OA Ne.40/2000 reqmires
ne alteratien and/er medificatien an@/or vacatimm
. 3nd the applicant may be allewed te werk as AmP 0:
' at Gewahati as erdered earlier°sanq/or pass ‘
such further or oghar erdors as‘thng.Hon’blo :
Tribwnal -ay deem fit' and’ proper in the —

facts and circwmstances of- the.cqsn._ _f,

And  feor this act of kindnoss the humble applicant as in dlty
 beund shall ever pray.

r.



(6)

VERIF ICATICON

I,Shri Nagen Chandra Deka, son of Late K.R.Deka,
resident ‘»‘of RaiiWay Quarter No.180/B,East Maligaon
PO Guwahati-781011 wii;hin the district of Kamrup, aAssam
aged abotit 44 years, do hereby verify that the stateménts
made in paragraphs '... 5  are true to my knowledge andl
the statements made in paragraphs g - ?,, % are

true to my legal advice and that I have not surpressed any \

material facts.

And I sign this verification on this ﬂfbg day of
March, 2000 at Guwahati.

(Nagen Chandra Deka)
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Pogted APrs in the Guwdntl Ares
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1.
2,
-
4.
5e
6.
7.
8.
9.
10.
11.
12.
13,
14.
15.
164

1.
2.

Sri S8.R. Yandi

" X.K. Biswae
" KWRGPY Besr
" AK. Rey

v J .' Reabi Das
" AJK, Sen

"  He Miasm
"8, Cl’mkmbcrhy
¥ AJ Clakreberty

1]

A Sengﬁpta
"
Go Ko Kalnti
A. Senrupte
B. Semma
" 5.K. Bree

" P.K. Das

D.C. Bhattacherjee

Ny . X (j@it;.

vid

A ~

Date ~t p-oting in
Guwnhati Ar¥e and
411 dete wexking

01-9-93 - E
30-9~93

06=10-93

28-12-4%

24-1-04

13-6-94

28-2-95

28-~2-0%
| 28-2-95
01=3%=95
Fev/oe
25=1-96
01~2-96
17-1-96 ) g
) THey are“
15-10-96 ) Juni-r 1
) Shri N.C.Deka
9-10-96 )

hence they
may be transfer

‘ - v v K J
In the Divisi-n werking mere than 4 tn 5 YIS

LilG Divn,

Srl A.K, Dey
" NeBe Das

v v

2045.94 ) Bit Mr. J ns-n
w~rking 1% the

rne year f.r
glving fevor

he has bee o
transferred 't~
Guwaxx%itis Mrre-vey
Hr. drnsrn petty
junir:r t- Sri _
Dekn )

'

Crntdooe



1.
2.

3,

(2)
Kﬂtll}ﬂz Dm;.
Srt D. Kamnat Sept/93
" P.K. Ghegh : 20-1~96
" JL. Dag 25-10-96
;‘nl.y Lreal perple transferred for exanple.
v . v o ) “ v “

Sri Rajen Rey &F%/mEQ (Lircel penvle £ Moy Pragniga-n
: tas beem trensferred t.. .
Tinsukia fr.m New B. ngnip-n

after 14 yrs.
. v

Sri N.C. Deka 2P/GHY hag been transferred after 4 n-nths,

e m— -

4



NOTE: -
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FORM No, N, ¥-P=59
LB—Med/C 1.

.N ° F ° IX‘IJY .
MEDL ICAl, LEPARTMENL,

[

[/ 5o - A

MuLDICHL CondTLPICAYE

_12L

FOR Gr ZETTED OFFICLERS,
Nos

Nanes N (-6 6% 1@21&%(4

To be Lilled in by the ;
appdicant in Lhe jresence o np}zintmint ﬁhoéi/6[44”7
Uiyi;l“nnl/blgtrlwt_?r e s

Assistant, M odig 1 e fjauey,

1 ~“r.Uivisional/bistrict/Assist nt Medical Officer of N,F.Rly
Central Hospital/Maligaon Division/District/Sub-District after
careful personal examination of the case bereby certify that XEkx

sei NG geo oh Ml s oy

is sufferinly Lrom Ca 2l Ao Mt

and 1 solemnly and sincerely declare that according to the best
of my jud,ement a period of absence from duty is essentially
necessary for the recovery of his health and recommended that

he may be granfed leave for a period of _ deS
TTI AT (A

month and _ O days with ef:ect from

Offlice seal Sr,Divl/Listt/Msstt Medical Officer

Centrul Hospital/N.F.Rly/Mali@fpon,/ (¢
i e |
voee_ g (12 (qp L

£ certafludt~ given by an Asstt. Medical of ficer Abe
acceptable wnly if countersigned by the Divl. /@EC@’MLG Q

gy L
to ce@@‘ﬂ.}‘u ‘;1@;.
PN O

Signature_

(1).

(2). the certifying Officer is not at liberty
theapplicant requires a change from or a
locality or that he is neo fit to proceed to a particular
locality. Such certiiicates should only be given at

the explicit desire of the administrative authority
concerned to whom 1t is alSo open to decide, When at
aprlicent on such grounds has been made to him,

whether the applicant should go before a Medical Board
to decide the question »f hls fitness far service,

N2 recommendation c;ntained in this certificate shall
be evidence of a claim to any leave not admissible

ts the railway servant under Yhe terms of his contract
of of the Rules of which he. i4 subject.

‘ *. o l(l
1.6,9Y9, ?’tﬁllnlll\lllk )

ok ok ok ok
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| K F Rallvay,

Office of the
Divil, Rly.Manager (P),

. Moo RuP/@YIMG(O)/NCD " Lomding,d¢h 31/12/99, |

.'r,,.‘ . L [ T ,ﬁ i

, i:7bég {3 : {;F;.'(iAvD.k » ;“ii' 1- f'. |
e guilhrl Nagen Chandra Dekg A : |

D .~~'~?‘):h‘ it apOL/ ORY (%Fndera‘s-ickt 1gg ) NP2 , ,

{

ast Ma a0n,
Guwahatvi-‘ S

= Bubs~, Rly. Me_dica}. éick ce;tificaté;

- Ref s -@M(P)/MLG'Ss lettor No. 18 /1/387 (o) a
dte 21/12/98, o o

‘' . Oegcessa’

43 intimated by OM(P)/Mallgeon that the Rly. Medical
8lck certificate was 1ssued to you under Noe 122 dtde 2e..12,99,.
has not been Subritted to this office by you, However, your=-
fitness cortificate wefe 612,99 (AN) No, 197 dt. 6/12/98 sent
to this office by QM(P)/KLG ‘ : S

. Therefore DM haﬁ glvised you to submit Rly.Xed!cal sick
dertificate ' in wPPQ!!L’,Qf._gm]r”sicknons frop 2/13{29“&“4 algo

ingisatd ‘your' vaereabotps §rom 7/22/39 o pngk, .

This may be t reated ‘89 MOST URGENP o T

o for '1{:"“"&:;“‘!0:' P,
A -ﬁ' Ry Jemdne

For Divl, Rly, Managor (P)
N, I Rly. Lumding.

. | (
HBappy New .Year-2000, i .
i , ,
e e



&
To

Ganeral Manager (p),

DRMQP)(Lundigg. '

‘ i
e B @9’

Subs; Railway Medical sick Certificate,

" Ref; 1) GM(P)/MLG*s letter No.18E/1/367(0)

dated 21/12/99,

2) DRM(P)/LMG'S letter No.E/APO/GHY/LMG(0) /NCD
dated 31/12/99 received on 6/1/2000,

Sir,

Reference above, it is to

inform you that the

Railway Medical authority has issued further medical

aick certificate No.124 dated 6/12/99 for 15 days w,e,f,
06.12,99(aAN) (copy enclosed) and same has been extended
for 30 days (c0px enclosed) vide No,133 dated 24/12/99,

This {8 for your informltioq pleage,

DA Twp

Dated;
06/01/2000,

v
2
~
i V-3

8|

.,C/‘,/"./C»C(—'

&«
o

o (0D
[} . \‘

s i“‘ .

\“ (. \
4 ot \ ‘\
' . \‘a".\‘

S

Yours faithfully.
ﬁ e A
- |
- (. MAGEN CH. DEKA ) o

APO/GHY,
@\u
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N.F.RLY. FORM No. N.F-M-59

2 DY
MELICAL LEPARTMENT. + RB-Med/C-II. N ﬂ,(-”'.
K @

Ny MeDICAL Ci:;L'&TIFICATE FOR GAZETTED OFFICERS. ' '

794, - ,
No: __;éfé ) ' Name: /\/‘( .. /8(7/14”&._‘
To bz filled in by ‘the

v applicant in the presepce of Appointment ’47017 & “x[
Vivisional /District or fAges C P - 7 |
Assistant Medical Offjicer. . v — /

1.  “r.Divisional/District/Assist.nt Medical Officer of N.F.Rly

Central Hospital/Maligaon Division/Ristrict/Sub-District-after

careful personal exdmination of-
6%54,

gasg bereby certify that Sxxx :
i MO s (A o
is suffering from - - 7

7
and I solemnly and sincerely dégiiégithat according to the best .
of my judgement a period of -absence from duty is eSSentiallyCé? i
t

’

€

oS P

necessary for the recovery of his health and recommended tha
he may be granted leave for a period of /% _days
month and Y _days with efiect from Z/. &0/ - XJ30 .

Office seal Sr.Divl/DisttfHsstt.Medical Of&i L !
/'."”" . Central Hospital/N.F.Rly/Maligaon. (R '
Da,te /9' 5)' &m Signa{:ure Wadieei LT

~NOTE:~ (1). = certificate given by an Asstt.Medical %?fi‘ce’?mlme’?"' "‘3
- e DLy

acceptable only if countersigned by th ﬂ}ﬁ&@%bﬂedw&ﬁﬁ&E‘ P

(2) . the certifying Officer 'is not at 1ibert; é% ggf%f?j‘fﬁ%@m‘“

. theapplicant requires a ghange from or a particular '
locality or that he is po fit to proceed to a particular . f
locality. Such certificates should only be given at C
the explicit desire of thg administrative authority
concerned to whom it is al8o open to decide, When at B
applicant on such grounds has been made to him, !
whether the applicant should go before a Medical Board
to decide the question +f'hls fitness for service.

(3). No reccmmendation, ccntained dn this certificate shall
be evidence of a-claim to agy leave not admissible
to the railway servant under the ®erms of his contract
of of the Rules of which he 4s subject,
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N. P, RAILWAY,

In terms of office ordér No, 06/99
-(Personil)circulatcd under GM(PYMLG! g No.E/253,/13¢
Pt.XV(0) dateg 29.4.99/3;5¢99,.we have handeq over
and taken aver the charge of APO/GHY Wee,f,12.5_ 99,

X¢, e

(s. &, Nandy,) ' (¥, c. dexal)

(Relieved'Officer) (Relieving Officer.)

Ns, E/GHY/EQ /D0, : Dated : 12,599,

1. GM( P) YMLG (2) Al DRus (3) Sr.DPO/Dpeg
4;‘n1pmms (5) FA&CM@TGWM@,
6. PS to gM (7) Secy., to aM (8) DeM(G) LG

9+ Dy.rPo(6) furc, (1) S8E(P) /eN0, (11) BO/B111 pyrce.

[l

Assft. Persana)l Officer,
N.F.Railway/ Guwahatji,
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~ CENTRAL BOARD OF SECONDARY EDUCATION, DELHll L(
ALL IND1A  SECONDARY SCHOOL EXAMINATION 2000 7
| 9% UF WMyl @ fpy ] Ll a

ADMISSION CARD FOR REGULAR CANDIDATES
(SHOULD BE PRESERVED BY THE CANDIDATE)

L

ST (@i ) e w4 fafy ( O/83 TEA mO26 e EE e 3580
HSM Na. {In figures) #111239 Date of Birth PT/10/83 SchooiNo, ™ Cenlre No.
THIRTY ONE LAKH ELEVEN THOUSAMD TWO HUNDRED ‘
ST {71 #) Rall No. (In words) FIFTY NI NE ONLY .
v }
- WA F A Candidate's Name -
RITTIK DEKA
HIAT & A1 Mother's Namg
MANJL DEKA
foer = =01 Fathar's Namo .
NAGEN CHANDRA DEK&
A i fa Bt fg@m BB U S of ;
K ! wl el
}X : f*ACULCJ»S? HR SEC SCH AMINGAON GUWAHATI AS5aM
£ . U PeAN N ‘ .
s ‘\\’ \{;‘ ‘\\mcl:q\h‘m Centig
\'r’.: C..‘“ .'\~ . . g
" ‘\,-. N .I";J‘JL!DR LYA VIDYALLAYA MALL GAUN LUNAHATI AS54AM
4‘3\'\‘;“ '(, ,\ﬁ‘f}!l‘lfélf(-m VR AR D I A AR i agpoarin tho subgects givan below -
3
)
axz e gy fau piteifl] uy fan Nt
COORT SUBIECT DESCRIPTION | MEDIUM PAPLCH DATE TIMIC
—
237 S0CIAL. SCIENCE sa 1L VX.Q3.2000 10:3%0 AmM |
D011 ENGLISH COURSE-A " 1 Q7.03.2000 10:30 art
Q86| BCIENCE WITH PRAC. vea |- 1 15.03.2000 10:30 AM
O HATHEMAT IS . 1 Z2.03.2000 10330 AM i
083 HINDI COURSE-D . 1 2T 03,2000 10:30 AM
Roafl = 1 oflemeft ¥ fagwor o ST Wi o 3i 3 o 5fe ) o garedy ferer 1 g o
NOTE: . Candidate must check all particulars carefully and corrections if any be brought to the notice of the
school immediately :
2. & TS YHFERS G I) Ud g wiisgif B G g & whenedt @ f3ar omy )
This card may be issued to the candidate after the attestati 0.0f photo and signature of the candidate
by the principal o
ot
“}3\!\& by > o
s ’ s < ¢ ERTISRERNE
W@C%‘L . PHINCIPAL ‘. Contriler of Lxaminatons
© oyl b uddere (Frarsa & Wy A1y Mmelie ey WG
Full Signaturas of tha Candidale (Stamp of the Schiy

N BLOCK LT TVIS)

feupn

NO
{0

X

- Frendt )y amre w oy EC fandr & 8 wan 3 %1 ary g ar B GQond 7Y o whan d 8 A Rt smem | e g o @ g

TE
AR A WA g e {2k 0y 2 7y
Pl iatos ard luivs of araitihalivi, pldass sty DALE 3t alou.

ORI G A TSI 9 TR YAm-ug omd T R RA qe qlan D @ e T WA ity fea s g @
ign 1

The candidule_ rust keop this admission card at the time of Examination any present on demand to the Superintendent
Person authorised in this behalf,

HEET YUY Yol [ iy
of Examination Centrg or any othu

e -
, [ERS RIS
Candidate will be allo nag 7 appear in the subject/course filled in by them in their application forms and given against each name in the hst of candidates
Supphied to tha centre. A candidate shall not be ordinarily allowed to appear in subjects/courses other than those given in the list.
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